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SOCIAL JUSTICE AND EMPOWERMENT DEPARTMENT
NOTIFICATION
Shimla-2, the 20th August, 2024
No. SJE-B-B(12)-4/2014.—In supersession of this Department’s notification of even

number dated 20-04-2016 the Governor, Himachal Pradesh is pleased to set up the Commission,
52—TGT04 / 2025—10—06—2025 (2531)
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namely "The Himachal Pradesh State Commission for Scheduled Castes" in the State of Himachal
Pradesh with its Headquarter at Una, to safeguard the interest of the Scheduled Castes in the State
of Himachal Pradesh and to ensure effective implementation of policies, programmes and
legislations intended for social-economic development of Scheduled Castes, to recommend
remedial measures for their welfare and development. The constitution of the Commission, its term
of office and powers and functions shall be as under, namely:—

1. Constitution of the Commission.—The State Government shall, by notification,
constitute the Himachal Pradesh State Commission for Scheduled Castes with effect from such date
as may be specified therein.

2. Composition of the Commission.——(1) The Commission shall consist of the
following Members, namely:—

(a) Chairperson, to be nominated by the State Government;
(b) three Non-Official Members, to be nominated by the State Government.

(c) the Director, Directorate of Empowerment of Scheduled Castes, Other Backward
Classes, Minorities and Specially Abled, Himachal Pradesh as an ex-officio Member.

(d) Member Secretary, who shall be appointed by the Government from amongst the
officers of the Himachal Pradesh Administrative Services, not below the rank of
Deputy Secretary.

3. Term of office and conditions of service of the Chairperson and the Members.—

(1) The term of office of the Non-Official Members including Chairperson shall be three
years:

Provided that no Chairperson or a Non-Official Member shall hold office for more than two
terms:

(2) Any of the Members including Chairperson of the Commission may, at any time, by
writing to the State Government, resign from his office.

(3) The State Government may remove Chairperson or Member from the Commission, if
he-

(a) becomes an undischarged insolvent;

(b) 1is convicted and sentenced to imprisonment for an offence which in the opinion of the
Government involves moral turpitude;

(c) becomes of unsound mind and stands so declared by a competent court;

(d) refuses to act or becomes incapable of acting;

(e) has in the opinion of the Government, so abused the position as Chairperson or
Member so as to render that person's continuance in office detrimental to the public
interest or of the Scheduled Castes:

Provided that no Member shall be removed under this Sub-clause until he has been
given an opportunity of being heard;
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(f) without obtaining leave of absence from the Commission, absents himself from three
consecutive meetings of the Commission; and

(g) conducts himself in manner which is prejudicial to the public interest or against the
established norms.

(4) In the event of casual vacancy occurring by reason of death, resignation or removal of
a Member including Chairperson or otherwise, shall be filled by fresh nomination and any person
so nominated shall hold office for the remainder of the term in whose place he is so nominated.

4. Qualifications for nomination as Chairperson and Non-Official Members.—The
Chairperson and Non-Official Members shall be nominated from, amongst persons of ability,
integrity and standing in society and who have served for the welfare and upliftment of the
Scheduled Castes, having educational qualifications not below that of a graduate:

Provided that atleast two Non-Official Members including Chairperson shall be from Scheduled
Castes categories:

Provided further that the Chairperson or atleast one member shall be a person having a law degree
with ten years standing as an advocate:

Provided further that the Chairperson or atleast one member shall be a woman.

5. Conditions of service of Chairperson and Non-Official Members.—The salaries
and allowances payable to and other terms and conditions of service of the Chairperson and Non-
Official Members shall be such as may be determined by State Government.

6. Offices and other employees of the Commission and their terms and conditions of
service—(1) The State Government shall provide the Commission with such officers and
employees, as may be necessary for the efficient performance of the Commission.

(2) The Commission shall have staff preferably on secondment basis from the State
Government/Department and from the surplus pool of the State Government without sanctioning
new posts and the instructions issued in this behalf from time to time by the State Government shall
be followed.

(3) The number of posts and service conditions of the staff of the Commission shall be
such, as may be specified by the State Government.

(4) The State Government shall provide necessary budget for the payment of salaries and
allowances to the officers and employees of the Commission.

7. Procedure to be regulated by the Commission.—(1) The Commission shall meet as
and when necessary at such time and place as the Chairperson may think fit.

(2) The Commission shall regulate its own procedure.

8. Powers and functions of the Commission.—The Commission shall examine and
monitor all matters relating to the safeguards provided under the Constitution and other statutes for
the protection, welfare and socio-economic development of the Scheduled Castes. The Commission
shall also make recommendations to the State Government for the effective implementation of all
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safeguards for the members of Scheduled Castes community provided under different statutes and
schemes.

9. Annual report.—The Commission shall prepare for each financial year its annual
report, giving a full account of its activities during the previous financial year and forward a copy
thereof to the State Government.

10. Finance, Accounts and Audit.—(1) The Commission shall maintain proper accounts
and other relevant records and prepare annual statement of accounts to be forwarded annually to the
State Government in consultation with the Accountant General, Himachal Pradesh.

(2) The accounts of the Commission shall be audited by the Accountant General,
Himachal Pradesh at such intervals as may be specified by him and any expenditure incurred in
connection with such audit shall be payable by the Commission.

(3) The Accountant General, Himachal Pradesh and any person appointed by him in
connection with the audit of the accounts of the Commission shall have the same right and
privileges and the authority in connection with such audit as the Accountant General, Himachal
Pradesh generally has in connection with the audit of Government accounts and in particular, shall
have the right to demand the production of books, accounts connected vouchers and other
documents and papers and to inspect any of the office of the Commission.

11. Meeting and Disposal of Business.—(1) The Commission shall conduct meetings at
its headquarters at Una or at any such place, as the Chairperson may deem fit, but the time period
between its two consecutive meetings shall not exceed three months.

(2) The Commission shall dispose of its business in the following manner:—

(a) the minutes and proceedings of the meetings of the Commission shall be recorded by
the Member-Secretary;

(b) the quorum for a meeting of the Commission shall be atleast three members including
the Chairperson,;

(c) the Commission shall have the authority to transact any business through circulation
among the members;

(d) all decisions of the Commission shall be by majority with Chairperson having a second
or casting vote in case of equal division;

(e) 1in the absence of the Chairperson, members present may elect a member from amongst
them to preside over the meeting and the proceedings of such meeting shall be deemed
to be proper and legal;

(f) all meetings of the Commission shall be convened by the Member-Secretary with the
approval of the Chairperson;

(g) no proceedings of the Commission shall be invalidated by reason only of any defect in
its constitution or on the ground of existence of any vacancy in the office of any
Members; and

(h) all orders and decisions of the Commission shall be authenticated by the Member-
Secretary.
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12. The Chairperson, member and staff of the Commission to be public servants.—
The Chairperson, members, officers and other employees of the Commission shall be deemed to be
public servants within the meaning of Section 21 of the Indian Panel Code.

By order,

Sd/-
(ASHISH SINGHMAR),
Secretary (SJ&E).

In the Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Lokesh Singh s/o Sh. Joginder Singh, r/o Village Bhamnoh, P.O. Bagwara, Tehsil
Bamson at Tauni Devi, District Hamirpur (H.P.) Pin-177 021.

2. Tamana Kumari d/o Sh. Ashok Kumar, r/o Village Bharnot, P.O. Dughli, Tehsil
Bhoranj, District Hamirpur, H.P. 177 029 . .Applicant.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Lokesh Singh s/o Tamana Kumari have filed an application u/s 5 of Special
MarriagesAct, 1954 alongwith supporting affidavits and documents before the Court of
undersigned in which they have stated that they intend to solemnize their marriage within next
three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objections regarding this marriage may file his/her objections personally or in writing
before this court on or before 16-06-2025. In case no objection is received by 16-06-2025 it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 17-05-2025.
Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division, Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)
In the matter of :

1. Rajinder Pal s/o Sh. Rakesh Kumar, r/o Village Kotlu, P.O. Kakriar, Tehsil Bamson at
Tauni Devi, District Hamirpur (H.P.)
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2. Mamta Devi d/o Sh. Suresh Kumar, r/o Village Mandial, P.O. Utpur, Tehsil Bamson at
Tauni Devi, District Hamirpur (H.P.) . .Applicant.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Rajinder Pal and Mamta Devi have filed an application u/s 5 of Special Marriage Act,
1954 alongwith supporting affidavits and documents before the Court of undersigned in which they
have stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objections regarding this marriage may file his/her objections personally or in writing
before this court on or before 20-06-2025. In case no objection is received by 20-06-2025 it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 16-05-2025.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division, Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh, H.A.S., Marriage Officer-cum-Sub Divisional Magistrate
Sujanpur, Distt. Hamirpur (H. P.)

1. Baldev Singh aged 47 years s/o Sh. Kehar Singh, /o Village Nag Lamber, P.O. Dhail,
Tehsil Sujanpur, Distt. Hamirpur (H.P.).

2. Kulwinder Kaur aged 35 years d/o Sh. Ralla Singh, r/o Shahbazpur, Shaheed Bhagat
Singh Nagar, Punjab-144 517. “Applicant.

Versus

The General Public “'Respondent.

Application for the registration of marriage under section 16 of Special Marriage Act, 1954
(Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Baldev Singh aged 47 years s/o Sh. Kehar Singh, r/o Village Nag Lamber, P.O. Dhail,
Tehsil Sujanpur, Distt. Hamirpur and Kulwinder Kaur aged 35 years d/o Sh. Ralla Singh, r/o
Shahbazpur, Shaheed Bhagat Singh Nagar, Punjab-144 517 and have filed an application
alongwith affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as
amended by the Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized their
marriage ceremony on 26-03-2025 in their complex at Village Nag Lamber, P.O. Dhail, Tehsil



RIST94, fEATe USel, 10 S, 2025 /20 SIS, 1947 2537

Sujanpur, District Hamirpur, H.P. as per Hindu Rites and Customs and they are living together as
husband and wife since then. Hence their marriage may be registered under Special Marriage Act,
1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objections personally or in writing before
this court on or before 16-06-2025. After that no objections will be entertained and marriage will
be registered accordingly.

Issued today on 01-05-2025 under my hand and seal of the court.
Seal. Sd/-
Marriage Officer-cam-Sub Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh, H.A.S., Marriage Officer-cum-Sub Divisional Magistrate
Sujanpur, Distt. Hamirpur (H. P.)

1. Neeraj Kumar aged 31 years s/o Sh. Dinesh Rangra, r/o Village & P.O. Charot, Tehsil
Sujanpur, Distt. Hamirpur (H.P.).

2. Sabu aged 26 years d/o Sh. Suresh Kumar, r/o Village Bhalun, P.O. Dangri, Tehsil
Nadaun, District Hamirpur, H.P. “Applicant.

Versus
The General Public “Respondent.

Application for the registration of marriage under section 16 of Special Marriage Act, 1954
(Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Neeraj Kumar aged 31 years s/o Sh. Dinesh Rangra, r/o Village & P.O. Charot, Tehsil
Sujanpur, Distt. Hamirpur and Sabu aged 26 years d/o Sh. Suresh Kumar, r/o Village Bhalun, P.O.
Dangri, Tehsil Nadaun, District Hamirpur, H.P. have filed an application alongwith affidavits in
this court under section 16 of Special Marriage Act, 1954 (Central Act) as amended by the
Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized their marriage
ceremony on 07-10-2024 in their complex at Village & P.O. Charot, Tehsil Sujanpur, District
Hamirpur, H.P. as per Hindu Rites and Customs and they are living together as husband and wife
since then. Hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objections personally or in writing before
this court on or before 20-06-2025. After that no objections will be entertained and marriage will
be registered accordingly.

Issued today on 01-05-2025 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cam-Sub Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H.P.).
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In the Court of Naib Tehsildar-cum-Executive Magistrate Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Bhawani Singh
Versus
General Public
Notice to the General Public.

Bhawani Singh s/o Late Sh. Sher Jang, r/o Village Tikker, Post Office Bihru, Tehsil
Dhatwal at Bijhari, Distt. Hamirpur (H.P.) has applied in this office for the entry of his date of birth
which has taken place on 07-04-1960 but due to ignorance the same could not be entered in the
record of Gram Panchayat Bijhari. The applicant in support of the facts of the event has submitted
the requisite documents and the same have been perused accordingly.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of birth of the applicant i.e. 07-04-1960, they can either in person or
through counsel can file their objections before the undersigned within 30 days from the issue of
this publication, otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 05-05-2025.

Seal. Sd/-
Executive Magistrate-cum-Naib Tehsildar,
Dhatwal at Bijhari, District Hamirpur (H.P.).

In the Court of Naib Tehsildar-cum-Executive Magistrate Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Ram Chand
Versus

General Public

Notice to the General Public.

Sh. Ram Chand s/o Shonu Ram, r/o Village & Post Office Sathwin, Tehsil Dhatwal at
Bijhari, Distt. Hamirpur (H.P.) has applied in this office for the entry of his date of birth which has
taken place on 10-04-1964 but due to ignorance the same could not be entered in the record of
Gram Panchayat Sathwin. The applicant in support of the facts of the event has submitted the
requisite documents and the same have been perused accordingly.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of birth of the applicant i.e. 10-04-1964, they can either in person or
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through counsel can file their objections before the undersigned within 30 days from the date of
issue of this notice, if no objection is received from any person regarding the date of birth which is
10-04-10-964 the same will be registered accordingly.

Issued under my hand and seal of the court on 05-05-2025.
Seal. Sd/-

Executive Magistrate-cum-Naib Tehsildar,
Dhatwal at Bijhari, District Hamirpur (H.P.).

Before the Assistant Collector 2nd Grade, Tehsil Nadaun, District Hamirpur,

Himachal Pradesh
Case No. : 112/2024 (Partition)
Sh. Manohar Lal & Ors. . .Petitioner.
Versus
Smt. Kaushalya Devi & Ors. . .Respondents.

Sh. Madan Lal s/o Sh. Mansha Ram, /o Village Bakhroon, P.O. Dhaneta, Tehsil Nadaun,
Distt. Hamirpur, Himachal Pradesh.

Take notice that the above mentioned Partition case has been filed by Shri Manohar Lal son
of Sh. Mansha Ram, resident of Village Bakhroon, P.O. Dhaneta, Tehsil Nadaun, Distt. Hamirpur,
H.P. in case No. 112/2024, which is pending for adjudication before this court and has been fixed
for hearing on 26-06-2025 in the Court of Assistant Collector 2nd Grade-cum-Naib Tehsildar
Nadaun, District Hamirpur, Himachal Pradesh.

Whereas, it is evident from the report of process server that the summons could not be
served upon the above mentioned respondent in ordinary manner. Therefore, the above mentioned
respondent is informed through this publication that he should appear before this court on
26-06-2025 (02.00 p.Mm.) either personally or through his authorized agent/pleader to defend his
claim.

If no appearance is made on behalf of the respondent personally or though authorized
agent/pleader, the matter will be heard and decided in his absence.

Issued under my Signature and the seal of the Court today the 19th May, 2025.
Seal. Sd/

Assistant Collector 2nd Grade,
Tehsil Nadaun, District Hamirpur (H.P.).

Before the Assistant Collector 2nd Grade, Tehsil Nadaun, District Hamirpur,
Himachal Pradesh

Case No. : 110/2024 (Partition)

Sh. Manohar Lal & Ors. . .Petitioner.
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Versus

Smt. Kaushalya Devi & Ors. . .Respondents.
To

Sh. Madan Lal s/o Sh. Mansha Ram
r/o Village Bakhroon, P.O. Dhaneta, Tehsil Nadaun, Distt. Hamirpur, Himachal Pradesh.

Take notice that the above mentioned Partition case has been filed by Shri Manohar Lal son
of Sh. Mansha Ram, resident of Village Bakhroon, P.O. Dhaneta, Tehsil Nadaun, Distt. Hamirpur,
H.P. in case No. 110/2024, which is pending for adjudication before this court and has been fixed
for hearing on 26-06-2025 in the Court of Assistant Collector 2nd Grade-cum-Naib Tehsildar
Nadaun, District Hamirpur, Himachal Pradesh.

Whereas, it is evident from the report of process server that the summons could not be
served upon the above mentioned respondent in ordinary manner. Therefore, the above mentioned
respondent is informed through this publication that he should appear before this court on
26-06-2025 (02.00 p.M.) either personally or through his authorized agent/pleader to defend his
claim.

If no appearance is made on behalf of the respondent personally or though authorized
agent/pleader, the matter will be heard and decided in his absence.

Issued under my Signature and the seal of the Court today the 19th May, 2025.
Seal. Sd/

Assistant Collector 2nd Grade,
Tehsil Nadaun, District Hamirpur (H.P.).

Before the Assistant Collector 2nd Grade, Tehsil Nadaun, District Hamirpur,

Himachal Pradesh
Case No. : 111/2024 (Partition)
Sh. Manohar Lal & Ors. . .Petitioner.
Versus
Smt. Kaushalya Devi & Ors. . .Respondents.

To

Sh. Madan Lal s/o Sh. Mansha Ram  r/o Village Bakhroon, P.O. Dhaneta, Tehsil Nadaun,
Distt. Hamirpur, Himachal Pradesh.

Take notice that the above mentioned Partition case has been filed by Shri Manohar Lal son
of Sh. Mansha Ram, resident of Village Bakhroon, P.O. Dhaneta, Tehsil Nadaun, Distt. Hamirpur,
H.P. in case No. 111/2024, which is pending for adjudication before this court and has been fixed
for hearing on 26-06-2025 in the Court of Assistant Collector 2nd Grade-cum-Naib Tehsildar
Nadaun, District Hamirpur, Himachal Pradesh.
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Whereas, it is evident from the report of process server that the summons could not be
served upon the above mentioned respondent in ordinary manner. Therefore, the above mentioned
respondent is informed through this publication that he should appear before this court on
26-06-2025 (02.00 p.Mm.) either personally or through his authorized agent/pleader to defend his
claim.

If no appearance is made on behalf of the respondent personally or though authorized
agent/pleader, the matter will be heard and decided in his absence.

Issued under my signature and the seal of the Court today the 19th May, 2025.
Seal. Sd/

Assistant Collector 2nd Grade,
Tehsil Nadaun, District Hamirpur (H.P.).
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ATER | EIETRT / —
A9 dedicieR Ud dgidd adredt fgdig of),
3memyR, fretm wireT (fRovo) |

9 3T A9 dedIcaR U4 Weid dHrsdl fgara siofl, SieMyg,
St sl (fRowo)

ag sl © 14—06—2025
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STetr wirer (F2ovo) |

ERIR

3 ST Mg A8l ¥jax Ud SU—agiel JTerMyR, fStelr sirsy (fgovo) |

AT AT 37 ST AR JeTe Yoer Td Su—dediel ATeyR, Ter BiTeT (fRovo) |

ST vy & Had # JoldR I GF 1 i1 I, Farl Ta 93, STheR a8y v
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SeIER JA@IRT g JIAT FA74] |

arfefar o™ AR gl e g, Fari Ta geRar, Srher avere, el gRd, M
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FRATAT T & | 3N YRR S0 =M & AT ¥ (U ST BT TSI IR & Qe T
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Smt. Kusam Lata d/o Shri Sidhu Ram, r/o Village Tangroti, Post Office Ramerh, Tehsil
Dharamshala, District Kangra (H.P.).

S oTd

AT — o T—u5 SR GRT 13(3) fRATEe Ucer usiiaxor e, 1969.
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Smt. Kusam Lata d/o Shri Sidhu Ram, r/o Village Tangroti, Post Office Ramerh, Tehsil
Dharamshala, District Kangra (H.P.) 7 S 3&lad H UH-u= |fzd eheHT SRR fepar g f&
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fheH HehedT: b

319 11T U GEY Te @ gy R{¥E, Fardl g3 uam @', A ' g @, qion

ENIE, dedlel g8, e wirst, 20 W0 |
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HETe] TRIE WY, HIGl oRI8, dedlel gandr, [Tl Hivmsl, f2ovo, 6. gofdk g g a 7. 3Nl
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v ——aed™m 9 @mar o 211, @AM F0 257, WART F0 694, IHAT AMGTA] 00—04—24 0,
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ERIR|
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Rtaar, fardt 7 Werar, JioT IR, dedld eH9melr, e ®iTsT, 13. S, 14. fao
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93 %, MR #eTd —Sidl, Al SR, JeNd gHener, 20, ame <dl g Tre, e
IR, Tedidd UTerdqR, fSTer @iTst, fZovo, 21. ORI <dl YT =@re, Fardl Ta gawr uRe
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WMEYR, 23. FH&T <dl Uil avad [g, Mardl e gvale, dediia gHeme, 24. Tghder adl I3l
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v ——urei—ua q&¥| 9 @rdar o 26, @l [0 55 T 56, WHART F0 21 g 77 /1, fa< 2,
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ERIE]
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g3 el M, A AeTd WSidn, Ao @R, ddid gHRITET, [Tl SiTsT, 15, 99, 16. A
93 @i, AR Argell arger 9, @on @, aedie geemern, e wiTen, fRovo, 17. N
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<4 g TS, MaRl T 9eeR Uk 3t o, dediel uremyR, [Tl divel, 22, g1 <4l
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bl"l‘\’llc'll RTetT CARIECH) f2ovo |




RIST94, fEATe USel, 10 S, 2025 /20 SIS, 1947 2551
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AT g A AR T, RERAl T g QbR AT, ekl doTH e, el siver (fBovo) |

ERIEI
JATH ST d

A3 SR gRT 13(3) ST Ud & USIhRYT A1, 1969

A AT 2l SR AT, ARA Mg g SrheR IdTel, dgdilel dorHre, e sirer (fBovo)
9 39 IreTeld # WU ORI B & SHdT o fQATd 01—07—1966 BT TG T S[HER F-~ATA
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A A AICH & ARIA ¥ AIARRY & gfaa fear orar g f6 afe fad afdq o
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IR AR YIRT PR QA IR | S9d SR [HAl W1 PR BT iy W IoR /TR A Gl
STRIATT |
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AER | FEIRT / —
HRIBNT TUSIEIDNI,
e, Rterm wivet (Rovo) |

9 ISTd 3 T IR, DRIBRI IUSIOGRI IS+, f7ar wireT (fBodo)

3 BT gF 1 of@r M, FaR a9 STHeER IWigs, dedid dorrel, R wivTel
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ERIE
JATH ST d

A3 SR 9RT 13(3) ST Ud & USRI A4, 1969.
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GSTTRUT & IMMQY o I |
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ST |

31TST &I 21—05—2025 DI WX BXIER g HIBR AJaTeld GIRT NI §aTT |

AR | FXARIRT / —
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JorTer, fTelr wiTsT (fRovo) |
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37T faieh 21—05—2025 BT WX EXIER G HIBR AaTeld GIRT STRI 3T |
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M ST BRUGEIC
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;ﬁ@g@%aﬁﬁswélgﬁwmwﬂwmﬁﬁﬁmgﬂﬁqﬁm

|

3d: IR Bl 36 ISR To0d gRT Gfod fhar omar & & afe foadt &1 ora
JffeRg ¥ 39 M ORI IR HIs SoR d TARIS & Al 98 f&idh 19-06—2025 AT 3AH U4
JATAT AT gbleia JfaTeld Bl H BIVR BIBR AU UaRIST U¥gd PR Fbell & 3FgAT
FIATAR RTORG Aol § M ORI & 3MMe UIRd &R & SIRAT | IWia Al & a1e @iy
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ERIE]
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SWIFd 99 W FHH7 IM Y AT (M, FaRT S, SIHER drs, dgdid Jofel,
e @wrTer (fRovo) =1 3/ If&Teld H URMI-UF WY WUA-UF S MR W OIR @l ¥ &
IHHT M JAER Ble, TaRId RPprs T o V1 SRS H ST I JF g1 g3 Ug=< @
UR] HEld SSMITe & RIGid AffelRg § ST M Y G371 JF fUgwl qoi g3fl & Sl Terd
21 3N GO PRD HHT IH Y R GF R <ot fHar o |

3d: WAARIRY Bl §9 SR 03 gRI Gfad fhar oirar g fb afe fadl &1 o
e H 3H M ORI AR HIs SoR d YRS & d 98 faid 19-06—2025 a1 SHA I
SRATSATT AT Febleia- 37aTeld Bl H BIFGR BIbR U] oISl Ugd PR Fhdl © 3FIAT
FIATAR RT3l ¥ M GORIT & 3MMe UIRd &R Q4 SIRAT | IWia [l & a1 aig
IR g RISl R FHR[T 1 8FT 97 Uri—ud WRFREaRr SfHa erew uiRa e oy
SIRIT |

ST R 17—05—2025 BT AR BXER T AIER T&Teld 9 N fhar Tar |

AR | FAEIRT / —
TERIG HATET U vy,
g™, e wireT (o Wo) |
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IERICERCENE

ERIE

3 STl
v —araa g 5 Y 31l SR gRT 13(3) ST Td H&Y USiiaxoT S1f=aH, 1969.

SR favg § Ffad goed 9 s6Ted § faRe= © f5ed SwRied w3 grar
fpar € b S|aT & fHld 01—01—1975 BI A IST AN, SIHER drs, dedlal oA, el
FHiTel, feArad geer # g § faT uoiiaxer S 9 8 & HRU IM gAdd Bl diee D
IRaR IFSEX H qoi T8l AT & 9 314 qoi fbaT MY |

3 9 SR gRT MM AT bl Grord fHar Srar & o uniiar Swiaa &1 o= fafy
BT TE U ST B IIf¥eRg H TONdRUl B dR hls IolR /TdRIol 8 df a8 fodid
19—06—2025 DI JaE 11.00 g0l b AT AT TDBII BIOR 3MMHR AYAT IoR T YRSl UL
PR ARAT | TIOR3 @ IR H [iRd Y & e vl R &1 dig W g1 Wierl =
BT IR FFRIAIAR SWRIGd o O a1 &R & 3fasr uikd &x fQy e |

M1 fedi 21—05—2025 BT BN BEER T HIBY 3ISTd gRT STNI o 13am |

HIeR | TEIEART / —
BRG] TUSIEBNI JAAT,
e wrTeT (R0 Wo) |

g ITEToId Fels gHEdl 9o Avfy U9 RIGNT queitien, desiie SHIeT,
e sl (fRowo)

#il Lobsang Thutop s/o Sh. Dawa Tsering and Mrs. Khando Lhakyi at present residing of
Nirling Cafe, Near Budda House, Temple Road, Norbulingka, Sidhpur, Tehsil Dharamshala,
District Kangra (H.P.).

ERIE

3 STaT
fawa ——ureiT—u5 O gRT 13(3) feArae uaeer usiiawor srfiif e, 1969.

2l Lobsang Thutop s/o Sh. Dawa Tsering and Mrs. Khando Lhakyi at present residing of
Nirling Cafe, Near Budda House, Temple Road, Norbulingka, Sidhpur, Tehsil Dharamshala,
District Kangra (H.P.) = 39 3f&Teld # A9 dfed HheEHAT QTR foar & f& SH@ Self
Lobsang Thutop s/o Sh. Dawa Tsering and Mrs. Khando Lhakyi &T 574 / 9g fa-iev 15—08—1983
BT B3N & U] THO 0 SFRIEAT /U Uamad H O /W] Uolipd | | 3 9 Uofigd
ST @ STQY &y SR | 39 A & §RT AR Sl $I a7 FrIud Sl bl gl foa

STar & b afe f& @1 i1 ISWIFT Lobsang Thutop & 999 /FQ USiigd fhd S dR BIg
SOR /TARTST & dl 98 S9N 3aTerd § e 23—06—2025 Bl RATATT AT dHIeIdT BIOR BIHR
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3O QORTS URT R |hdl © AT HAldd q9—u3 o4 /9g [ ool fhd oM ar
afreer giRd #R e SR |

M feTh 08—03—2025 BT TN BN T HIER ITeTold gRT ST fhar T |

ATER | EIETRT / —
HTIIBNT USRI,

gHeITe, Tl st (fRowo) |

9 IQTAd IEP FATEd! Yo A Ud BRIGN! CUSIUPN, el SR,
e sl (fRowo)

HheAT H0 /2025

Sh. Anil Mankotia s/o Sh. K.S. Mankotia, r/o V.P.O. Sidhpur, Tehsil Dharamshala, District
Kangra (H.P.).

ERIR|

SATH ST1dT

T — e T—u3 SR GRT 13(3) fRATEe ucer usiiawor rferfras, 1969.

Sh. Anil Mankotia s/o Sh. K.S. Mankotia, r/o V.P.O. Sidhpur, Tehsil Dharamshala, District
Kangra (H.P.) 7 §9 3cTad # Uf=—ux Aftd HDEHAT QIR foar & f6 S®H Mother Kusum
Mankotia w/o K.S. Mankotia &1 & /%g fasid 21—03—2001 &I AT &, U=y UHO 10
THRITAT / TTH U H O /g Uoiihd 9 & | I 39 Uolidd fhd M & afes o o |
9 AICH & gRT/HWN AR & §RT WAK SIFdl bl J AR-ud Awedl ol e faar
ST © b Ife fBAl 1 ol IRied Kusum Mankotia & S99 /9cg Usilad fhd &M dR Plg
IOR / TARTST & dl 98 BHNI 3faTerd § e 23—06—2025 Bl RATATT AT dHIIdT BV BIHY
3UAT TORTST URT R |hdl & AT Hlldd A9—u3 o4 /9g ffdr ool fhd oM ar
3fTee uTRd PR fd SR |

ST fRHAIdh 17—05—2025 BT AR &R T HIER 3TETerd ST SIRT fdoam war |

AR | FXRIRT / —
PRIBN] TUSTIEHT,

gHeITe, Tl st (fRowo) |

9 ITGTeld deUIaGR U9 Hedd |Aredt, Yo Sofl, uremiyR, ften wimer
(2o o)

fore gepedr : gowil

Ud A4l ERIEI JATH ST |
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TSl fa&=ie 23—05—2025 P BAR BWIER d AR AR SR gafT |
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9 3T HRIDRI IUSIOGRI U9 dedIaaR, SaRisyR, fier siTsr (2ovo)

q0 0 : 17 /<80 /2025 [E3 I Gt I I B G| TG U : 23—06—2025

1. &9 AR g3 57 M UdR, 19 9 S[HER ARR N4, dedlel SIarigyR, forelr

BiTeT (fRowo) .ot |
CRik|

JITH ST, HETl BRI, U UArad ol T BRCIRCIUE

T — T T—u3 SR GRT 8(4) ST USHHROT AAFTIH, 1996 & = USHHRIT B N |
LA GATCT M 39 ST |

il e FAR YF S1F USRI, T 9 T[HER ARBR IHNNd, dedlid SIaRigqR, fSTer
FHiTel (f2oW0) =1 URMI—U &+ Efe®mdl 9 3 Sl Afed 39 e W [N © B W
eMaT &AM 09—11—2023 BT 8T HERT AT 57 (b3 HAR Hex, Td Tolald ARl Trehe, are
0 3, B4 70 714, HITST (€1) 176 001, 7 HiTEI, fRovo & w1y fog Afa—Rars & rgaR
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PRI H e H B W fBE B By SR G RISl Ael G SIRATT 9 YSiaRo & I
YT Afed SRR Bl Seel uIRd R el SITe |

3ITST fa&=ieh 21—05—2025 I A BXIER G HIER AQTeld §RT SINT 3T |

AER | FEIRT / —
HRIBNI TUSIIDBN] Td dedldgR,
SRR, forerr wivrer (fRovo) |
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9 3T ARE deHIcaR Ud BRIGN! SUSIIdNI, dedid gravTiR,
fSTer {us1 (fRomo)

HBEAT 0 : 34 / TF0E10/2025 TIRIRG UM : 13—06—2025

s oo JeHe g3 A1 s, Faril T SSi8, SdER qad,  dgdid dos, e
Hugl, f2o Wo |

ERIE

SATH ST-d

ST JHEAT——STH UG Hg USHPRUT JfATIH 1969 @I &RT 13(3) & dsd o [l &
TSR 2 |

I 9919 3MH ST |

s oo Jee I A1 s, Faril T Sei8, SdER qad,  dgdid dos, e
AU, 30 U0 7 UrRAT—uH UKd BR Fa (bl b IHHT S fQ7Id 01—07—1980 BT A CIIah,
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H 9 8 GHT | 39T 5T I BT USHdRoT B & 39 AU o |
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JMURT AT TaRTST & o 98 faAid 13—06—2025 HI T IfETId H ITATAdT IT dhlaid- AT
3O 3MART Gof HRaT FHaT & | IR—BTONT & YR H YHaRBI BRIATE] A H ols SIRA qen
g BT ST BT ISR ST Ud Jcg USIIdRYT SR, 1969 &I ORT 13(3) & =3id U™
AT Helad ® AWel@ H qol PR B Qe &M PR e S |

AT feAId 13—05—2025 B TR BN T HIEX Afed SR fhar T |

e | EIIETRT / —
g dgdicieR Ud HhIRIBRT SUSIIbNI,
e grax R, foterm #vEl (f2ovo) |

T 3T Y TEUIAGR U9 SRIGN SUSIUPRI, Tedid gaiTR,
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JATH ST-d
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IAT GHEAT——STH Td FJ USIIHROT A 1969 BT &RT 13(3) & ded o [T &
GOt 2 |

AfeA g9 *MH ST |

SMAA olldr Gl g ggwie gie JF ghd gede, Al 1 SSI8, SIHER la,
dedldl dog, el #uel, 20 Yo o WU WA WX Idd A b SHeEr o= faAi®
01—07—1962 &I M EFd, Tedld xR, [T AvST H 8ol & fohg il BRUES ST &
USIThROT U UaTId HeTed § 7 8 T | SAfolv o7 fAfY BT GoliaroT B & 3MeeT U O |

U8 PRI GAATS v (4 13—06—2025 DI GbH FraxTR # [REd & | 37T FGA=R
aﬁgﬂszdswgm@fadﬁﬁmmﬁsaﬁ{ﬁﬂ:ﬁwﬁamwaﬁgﬂwqﬁﬁmwﬁé
JMURT IT TaRTST & o 98 faAid 13—06—2025 HI TH IfETId H ITATAdT IT dhlaid— AT
3O 3MART Gof BRaT HHaT & | IR—BTONT &1 YR § YHaRHBI BRIATE] A H ols SIRA qen
g BT ST BT USRI ST7H UG Jcg USIIdRYT ST, 1969 &I ORT 13(3) & =vid U™
TR HETSd & JAfed § Tol dRe b 3MMQ UG R 3y SN |

AT feAid 13—05—2025 BT TR BRI HIgx Ifed SN fbar 137 |

AlE | BRI / —
I TEAIER Ud BIIBRI GUSTEIBNI,
e g TR, fterr #vt (fRovo) |

In the Court of Oshin Sharma, HPAS, Sub-Divisional Magistrate, Shimla (Urban),
District Shimla (H.P.)

1. Sh. Gourav Sood aged about 43 years s/o Sh. Satish Kumar, r/o Swarn Bindu Building
Nabha Estate, Shimla-171 004, Tehsil & District Shimla, Himachal Pradesh.

2. Smt. Pinki Sood aged about 42 years d/o Sh. Subhash Chand Sood, r/o Ward No. 9,
Chobatta Mohalla, Sujanpur Tihra, District Hamirpur, Himachal Pradesh.

Versus

General Public

Subject.—Registration of Marriage under special Marriages Act, 1954.

Sh. Gourav Sood aged about 43 years s/o Sh. Satish Kumar, r/o Swarn Bindu Building
Nabha Estate, Shimla-171 004, Tehsil & District Shimla, Himachal Pradesh and Smt. Pinki Sood
aged about 42 years d/o Sh. Subhash Chand Sood, r/o Ward No. 9, Chobatta Mohalla, Sujanpur
Tihra, District Hamirpur, Himachal Pradesh have filed an application alongwith affidavits in the
court of the undersigned stating therein that they have soleminized their marriage on 26-01-2014
and are living together as husband and wife since then, but the marriage has not been found entered
in the record of Gram Panchayat concerned/Municipal Corporation Shimla and marriage be
registered under the Special Marriage Act, 1954.
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Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, they can file their objections
personally or in writing before the court of undersigned on or before 02-07-2025 after that no
objection shall be entertained and marriage will be registered accordingly.

Issued under my hand and seal of the court today on 3rd June, 2025.

Sd/
Seal (OSHIN SHARMA HPAS),
Special Marriage Officer-cum-

Sub-Divisional Magistrate,
Shimla (Urban).

In the Court of Oshin Sharma, HPAS, Sub- Divisional Magistrate, Shimla (Urban), District
Shimla (H.P.)

1. Sh. Simrat Pal aged about 38 years s/o Late Sh. Gurdyal Chand, r/o House No. 123,
Sunder Building Krishna Nagar, Tehsil & District Shimla, Himachal Pradesh.

2. Smt. Barnali Nath aged about 34 years d/o Late Sh. Dhiren Ch Nath, r/o National
Highway 15, Dakhin Chuburi Darrang, Assam-784145.

Versus

General Public

Subject.—Registration of Marriage under special Marriages Act, 1954.

Sh. Simrat Pal aged about 38 years s/o Late Sh. Gurdyal Chand, r/o House No. 123, Sunder
Building Krishna Nagar, Tehsil & District Shimla, Himachal Pradesh and Smt. Barnali Nath aged
about 34 years d/o Late Sh. Dhiren Ch Nath, r/o National Highway 15, Dakhin Chuburi Darrang,
Assam-784145 have filed an application alongwith affidavits in the court of the undersigned stating
therein that they have soleminized their marriage on 29-01-2022 and are living together as husband
and wife since then, but the marriage has not been found entered in the record of Gram Panchayat
concerned/Municipal Corporation Shimla and marriage be registered under the Special Marriage
Act, 1954.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, they can file their objections
personally or in writing before the court of undersigned on or before 02-07-2025 after that no
objection shall be entertained and marriage will be registered accordingly.

Issued under my hand and seal of the court today on 3rd June, 2025.

Sd/

Seal (OSHIN SHARMA HPAS),
Special Marriage Officer-cum-

Sub-Divisional Magistrate,

Shimla (Urban).
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In the Court of Sh. Dharmesh Kumar, HAS, Sub-Divisional Magistrate, Rohru,
District Shimla (H.P.)

In the matter of :

Sh. Hiun Nath s/o Late Sh. Gian Sukh, r/o Village Ghartoon, P.O. Pekha, Tehsil Chirgaon,
District Shimla (H. P.) .. Applicants.

Versus

General Public .. Respondent.

Subject.—Application u/s 13(3) of Birth and Death Registration Act, 1969.

Whereas Sh. Hiun Nath s/o Late Sh. Gian Sukh, r/o Village Ghartoon, P.O. Pekha, Tehsil
Chirgaon, District Shimla (H. P.) has filed an application alongwith the affidavit in the court of the
undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter date of death
of Raimali 10-01-2002 in the record of Birth & death Register, of Gram Panchayat Pekha.

Now, therefore, objection are invited from the general public that if anyone has any
objection regarding to entry the date of death of Raimali 10-01-2002, they should appear before the
court of undersigned within 30 days from the publication of this notice, either personally or through

their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the Court on this 8th May, 2025.
Seal. Sd/-
(DHARMESH KUMAR, H.A.S.).

Sub-Divisional Magistrate,
Rohru, District Shimla (H. P.).

In the Court of Sh. Dharmesh Kumar, HAS, Sub-Divisional Magistrate, Rohru,
District Shimla (H. P.)

In the matter of :

Sh. Roshan Lal s/o Sh. Totu Ram, r/o Village Munchara, P.O. Samoli, Tehsil Rohru,
District Shimla (H. P.) .. Applicants.

Versus

General Public .. Respondent.

Subject.—Application u/s 13(3) of Birth and Death Registration Act, 1969.
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Whereas Sh. Roshan Lal s/o Sh. Totu Ram, r/o Village Munchara, P.O. Samoli, Tehsil
Rohru, District Shimla (H. P.) has filed an application alongwith the affidavit in the court of the
undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter date of death
of Bhatuli 14-05-1984 in the record of Birth & Death Register, of Gram Panchayat Munchara.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to entry the date of death of Bhatuli 14-05-1984, they should appear before the
court of undersigned within 30 days from the publication of this notice, either personally or through
their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the Court on this 8th May, 2025.

Seal. Sd/-
(DHARMESH KUMAR, H.A.S.),

Sub-Divisional Magistrate,
Rohru, District Shimla (H. P.).

In the Court of Sh. Dharmesh Kumar, HAS, Sub-Divisional Magistrate, Rohru,
District Shimla (H. P.)

In the matter of :

Sh. Gopal s/o Sh. Dhruv Chand, r/o V.P.O. Karasa, Tehsil Rohru, District Shimla (H.P.)
.. Applicants.

Versus

General Public .. Respondent.

Subject.—Application u/s 13(3) of Birth and Death Registration Act, 1969.

Whereas Sh. Gopal s/o Sh. Dhruv Chand, r/o V.P.O. Karasa, Tehsil Rohru, District Shimla
(H. P.) has filed an application alongwith the affidavit in the court of the undersigned under section
13(3) of the Birth & Death Registration Act, 1969 to enter date of birth his daughter Manvi
08-09-2009 in the record of Birth & Death Register of Gram Panchayat Karasa.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding to entry the date of birth of Manvi 08-09-2009, they should appear before the
court of undersigned within 30 days from the publication of this notice, either personally or through
their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.
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Issued under my hand and seal of the Court on this 8th May, 2025.

Seal. Sd/-
(DHARMESH KUMAR, H.A.S.),

Sub-Divisional Magistrate,

Rohru, District Shimla (H.P.).

In the Court of Sh. Dharmesh Kumar, HAS, Sub-Divisional Magistrate, Rohru,
District Shimla (H. P.)

In the matter of :

Smt. Nisha w/o Sh. Manoj Kumar, r/o Village Jakhi, P.O. Khashdhar, Tehsil Chirgaon,
District Shimla (H. P.) .. Applicants.

Versus

General Public .. Respondent.

Subject.—Application u/s 13(3) of Birth and Death Registration Act, 1969.

Whereas Smt. Nisha w/o Sh. Manoj Kumar, r/o Village Jakhi, P.O. Khashdhar, Tehsil
Chirgaon, District Shimla (H.P.) has filed an application alongwith the affidavit in the court of the
undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter date of birth
of his son Abhinav 29-06-2012 in the record of Birth & Death Register of Gram Panchayat
Khashadhar.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to entry the date of birth of Abhinav 29-06-2012, they should appear before the
court of undersigned within 30 days from the publication of this notice, either personally or through
their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the Court on this 8th May, 2025.

Seal. Sd/-
(DHARMESH KUMAR, H.A.S.),

Sub-Divisional Magistrate,
Rohru, District Shimla (H. P.).

In the Court of Sh. Dharmesh Kumar, HAS, Sub-Divisional Magistrate, Rohru,
District Shimla (H. P.)

In the matter of :

Sh. Niranjan s/o Late Sh. Saran Dass, r/o Village Daroti, P.O. & Tehsil Tikkar, District
Shimla (H. P.) .. Applicants.
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Versus

General Public .. Respondent.

Subject.—Application u/s 13(3) of Birth and Death Registration Act, 1969.

Whereas Sh. Niranjan s/o Late Sh. Saran Dass, r/o Village Daroti, P.O. & Tehsil Tikkar,
District Shimla (H.P.) has filed an application alongwith the affidavit in the court of the
undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter date of birth
of his son Maanvik 24-08-2020 in the record of Birth & Death Register of Gram Panchayat Tikkar.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to entry the date of birth of Maanvik 24-08-2020, they should appear before the
court of undersigned within 30 days from the publication of this notice, either personally or through
their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the Court on this 21st May, 2025.

Seal. Sd/-
(DHARMESH KUMAR, H.A.S.).

Sub-Divisional Magistrate,
Rohru, District Shimla (H. P.).

In the Court of Sh. Dharmesh Kumar, HAS, Sub-Divisional Magistrate, Rohru,
District Shimla (H.P.)

In the matter of :

Ms. Meena Devi d/o Sh. Balak Ram, r/o Village Bharetly, P.O. Kutara, Tehsil Rohru,
District Shimla (H. P.) .. Applicants.

Versus

General Public .. Respondent.

Subject.—Application u/s 13(3) of Birth and Death Registration Act, 1969.

Whereas Ms. Meena Devi d/o Sh. Balak Ram presently w/o Sh. Jagbir Singh, r/o Village &
P.O. Jharag, Tehsil Jubbal, District Shimla (H.P.) has filed an application alongwith the affidavit in
the court of the undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to
enter date of birth of Meena Devi 11-05-1978 in the record of Birth & Death Register of Gram
Panchayat Dalgaon.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding to entry the date of birth of Meena Devi 11-05-1978, they should appear before
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the court of undersigned within 30 days from the publication of this notice, either personally or
through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the Court on this 14th May, 2025.

Seal. Sd/-
(DHARMESH KUMAR, H.A.S.),

Sub-Divisional Magistrate,
Rohru, District Shimla (H.P.).

In the Court of Sh. Dharmesh Kumar, HAS, Sub-Divisional Magistrate, Rohru,
District Shimla (H. P.)

In the matter of :

Sh. Udesh Kumar s/o Late Sh. Sohan Lal, r/o Village & P.O. Sheel, Tehsil Rohru, District
Shimla (H. P.) .. Applicants.

Versus

General Public .. Respondent.

Subject.—Application u/s 13(3) of Birth and Death Registration Act, 1969.

Whereas Sh. Udesh Kumar s/o Late Sh. Sohan Lal, r/o Village & P.O. Sheel, Tehsil Rohru,
District Shimla (H.P.) has filed an application alongwith the affidavit in the court of the
undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter date of death
of his mother Manki Devi 16-08-2008 in the record of Birth & Death Register of Gram Panchayat
Sheel.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding to entry the date of death of Manki Devi 16-08-2008, they should appear before
the court of undersigned within 30 days from the publication of this notice, either personally or
through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the Court on this 21st May, 2025.

Seal. Sd/-
(DHARMESH KUMAR, H.A.S.).

Sub-Divisional Magistrate,
Rohru, District Shimla (H. P.).
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CHANGE OF NAME

I, Vinod Sharma, r/o V. P.O. Balikoti, Tehsil Shillai, District Sirmaur (H.P.) declare that the
name of my son Samarthak Sharma born on 27-05-2014 is wrongly recorded as Saksham Sharma
in the Aadhar Card No. 8202 3070 1120. It should be corrected and changed to Samarthak Sharma.

VINOD SHARMA,
r/o V. P.O. Balikoti,
Tehsil Shillai, District Sirmaur (H.P.).

CHANGE OF NAME

I, Roop Lal s/o Sh. Bir Singh, r/o Village Shukad, P.O. Gadagusain, Tehsil Balichowki,
District Mandi (H.P.)-175 123 aged 33 years declare that in Aadhar Card of my minor daughter
Reeya age 9 year, her name is wrongly entered as Rita Verma instead of Reeya and she shall
hereafter be known as Reeya. All concerned note it.

ROOP LAL

s/o Sh. Bir Singh,

r/o Village Shukad, P.O. Gadagusain,
Tehsil Balichowki, District Mandi (H.P.).

CHANGE OF NAME

I, Subhdra w/o Sh. Roshan Lal, r/o Village Dharech, Tehsil Theog (215), Dharech, Shimla
(H.P.)-171209 declare that I have changed my name from Roshani (Old Name) to Subhdra
(New Name). All concerned please may notice.

SUBHDRA

w/o Sh. Roshan Lal,

r/0 Village Dharech,

Tehsil Theog (215), Dharech, Shimla (H.P.).

CHANGE OF NAME

I, Bhim Thapa (New Name) s/o Sh. Rattan, r/o Village Dhenda, P.O. Totu, Tehsil Shimla
(R), District Shimla (H.P.) declare that I have changed my name from Soni Bhim Ratan (Old
Name) to Bhim Thapa (New Name). All concerned please may notice.

BHIM THAPA

s/o Sh. Rattan,

r/o Village Dhenda, P.O. Totu,

Tehsil Shimla (R), District Shimla (H.P.).
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CORRECTION OF NAME

I, Army No. 13771055A Rank HAV Hoshiyar Singh, Unit 20 JAK RIF s/o Sh. Hari Singh,
r/o Village Satahan, P.O. Lagdhar, Tehsil Kotli, District Mandi (H.P.) declare that I want to
correct my Mother's name as Kamli Devi to Ram Kali in my Army service record vide Affidavit

No. IN-HP46685457393177X. All note.

Army No. 13771055A Rank HAV
HOSHIYAR SINGH,

Unit 20 JAK RIF,

s/o Sh. Hari Singh,

r/o Village Satahan, P.O. Lagdhar,
Tehsil Kotli, District Mandi (H.P.).
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